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The Ministry of axfernal Affairs has besn receiving}”
summons, notlces anéd other judicial processes etc,in crlmlnal

and civil or commerCJal matters from the various ceurts in )

India for servicing the same on the persons re51d1ng outside

the geographlcal limits of the Republic of India,

?E' 2% It is reiterated here +that service of judieial pr’p
cesses outside India, including summons/show cause netices ete.
is regulated by reciprocal arrangements with foreign c?untries,

fipalized and notified by the Ministry of Home Affairs, as per

299LLESL

statutory provisions in the Criminal Procedure Code (Sectione-
105) . In the absence of such notified arrangements, +he ques-.-
tion of service of judicial processes outside India is requi-

red to be examined and decided by the Ministry of Home =ffairs,

il

in view of the relevart Ird; luricipal laws,

3 As per Allocation c¢f Business Rules of the Gguvarn-

e/

ment of India, the rinistry of Home Affairs is tha ncdal Migi-

stry and Central authority for seeking and providing the mutu-
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? al legal assistanrce ir crimirel law matters. The Ministwy of
\
J
y Home Affairs receives all kind of such requests, axanines and
) 2 ¥
’\\. takes appropriate action.
U
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J c1al matters are required to be taken up with the MlnlSTDV of

Law & Justice, as that Ministry performs all the abgwe mantion-

Similarly, the cases pertaining te civil and ¢.mmer~

edAfunctions, with regard to civil law matters as pey Allgcae
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tion of Business Rules of the Govewnment ef India, The

vl

Ministry of Law & Justice finalizes amd notifies treaties
and arrangements with athers countyies as per the welavant

Statutery preovisions in the Code ef Civil Preocedure,
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Véﬁistqlct‘and Sessions Judge ﬂgwﬁm__”_

:Etted to the M1r1'=+r'v of Home Affairs in crlmlnal law’

matters ard to: the Minis try of Law

and " Justice in the civil .ﬁ
and commercial matteys. [ )
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It is requested that the 1nformatlon contained in-

e
4}& _1abqve paras may also kindly be .suitably brought to the ®
noffice of the judiCJal authorities under ycur jurisdiction, o
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N~ (R.R.Dach) ®
/. i Joint Secretary to the ‘
X :l\ v Government of India
HIGH COURT OrF MADHYA PRADESH : JABALPUR ®
‘I‘?ndt. ‘\OQ (:‘/1“)76 - / Jabal?)ur, dt. {:If'llz”}\p[il"o{s. .
II1-1-5/57 Ch.-4 ®
s . ‘he CO0y fOomwerdediied tnoces e T _
le Registrar, High coucri - “-vz+, Bench at Indorefcwalior; ®

2. Additional Registrar, (J.)/(p.E.)/(A.W.)/ (A, )/(1.)/(Vlg.)/(vl ®

< High court of .P., Jabalnur; o
3 P.P.S. to Hon'ble the Chicf Justice, High Court of M.Po - * _
- Jabalpur for place the matter before His Lordship; o

4. P.S, to Registrar General/Registrar (vig.)/Registrar(Jgudl.), o

f;igh Court of Madhya Pradash, Jabalpur;

5. P,A. to DlreCtOr/AC.dlthna_ Director, JOTRI, High Ccourt of MP.
Jabalpur;:-

fOor Imformation,




